
'ter^
cmtr.. a«"IHIST.atxve tribunal

principal, bench, iNtw

O.A.NO- 12/2001

this the 3rd day of January, 2001Wednesday, this tne

.Ki <5hri SAT. Rizvi, Member (Admn.)Hon ble Shri i^-h-

n  A«=.di-rt Accounts officer,Shri T.N. AS ^ Agriculture,
pr. Accounts Off
"^^/^^^^flhrrBh^gmal Nagpal,

Lanl So-6. Bhola Nath Nagar.
Shahdara, Delhi--32. ..Applicant.

(Applicant in person)
VERSUS

Officer, Pay & Accounts Office
?Nisr"i"Stry of Home Affairs,
ilth Hoor,
CGO Complex, New Delhi.

BIocK.TgO copplax,
fsjew Delhi .

+. of Accounts (Home) ^Chief Conti^oll- Block, New Delhi.
Room No. 12/ u,

n.. Ar^counts Office,
Accounts

Room NO.217, 2nd "o®' ■
Ministry of Home Affairs,
North Block, New Deini. _.Respondent

1.

4,.

s.

the applicant present In person who has
.j 14 7 99 by which adverseimpugned the Memorandum ■ - , ̂  ^ ,3 ^o

in his ACR for the period 2 .remarks entered m hio

been ronveyed to him for the purpose31.3.'?^ have been uunvtsy
T  find that the applicant did

filing a representation. I fmd
hirh was duly considered and was

file a representation which was ou
+-hf=. authority concerned. Thereafter, therejected by the authoriT:y

1  ..oimc-t- 1"he rejection order
applicant has filed an appeal again-t

H-rh i- still pending. I ii^id that theon 6.3.2000 which i^ sriii r-

adverse remarhs entered in the ACR for the period in
guestlon relate to personal hehaviour. Such remarhs are



(V

(2)

to .e .eaxt ,eneraU. .o not
dosarve to be consider''"by the Tribunal for giving a
verdict on the correctness of the action taKen by the
relevant authorities.

circumstances T finH 4-1^0+- 4.^t-ciutot;,,., I Tind that the ends of

Toetice Will be fully „et in this case if the appellate
euthority is directed to dispose of the appeal filed by
the applicant as expeditiously as possible and in any
event within a period ofperiod of two months from the date of
reoeipt of a copy of this order. It is clarified that the
appellate authority shall deal with each of the points

by the applicant in his representation and pass a
reasoned and speaking order.

3. The OA is disposed of in the afo

the admission stage itself
restated terms at

No costs.

4. Registry is directed to send
along with this orde

a copy of the OA

r.

(S.A.T. Rizvi)
Member (A)

r

/sunil/


